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I, the Chairman of the Committee on Private Members' Bills and R.esolutiom, bavins 
been authorised by the Committee, present on their behalf this their Ninety.Sixth Repon. 

2. The Committee met on the lat November, 1966, for clasaification and allocation 
of time for discussion of the Constitution (Amendment) Bill, 1966 (lnsemon of new 
articlq.r 12M and 221A) by Shri Harl Vishnu Kamath under Rule 294-(l) {b) and 294-(1) (c) 
of the Rules of Procedure respectively. 

5. Shd Hari Vishnu Kamatb, the Member incharge of the Constitution (Amendment) 
Bill, 1966 (Insertion of new articles 125..4 and 22U) had been invited to present before 
the Committee Wa views on the Bill. He did not attend the sitting. 

4. After considering all aspects of the Bill, the Oxnmittee placed the Bill in category 
'B' and allotted one hour for ita diacussion. 

Recommmdation 

5. The Committee recommend that the categorisation and allocation of time to 
Bill as shown in paragraph 4 above be agreed to by the House. 
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